CENTRAL ADMINLSTRAGTLVE TW 1 BUNAL
PRING G PAL BENCH, NEW DELHIL

OA NO. 2273/70U/
Ints the 11th day of August, 2003
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Jawahar Lal

B0 Mhirl Shambhu Parsad,

R/fo Re-11, Madan burid

West Ragar Pur,

pPethi~110046. ... Applicant
(By Advocate: $h, RK.S5.Rawat)

versus
l. Union of Lndia

fhrough the Secretary,
Ministry of Uefence,
South Block, New Delhi-110 Qul,

Z. Director General Ordlnance e vics
Mas tere General of Ordinance Branch.
DHQ, ~.0O.
New Dslhi-11u 001,

3. The Commandet
Centiral venhicle Depot,
Delhi Cantt,
Delfvi~110 DI

(By Advocate: Mrs. Avinasti Kaur ¢

Ok W E R _CORAL

By . Kuldiip Singiv., WMemben: §J)

Applicant has filed this VA seeking grant of temporary
status  and consequential benefits of regularisation in  Group
N post, as per the scheme of DOPI dated 10.9.93 pertaining
to casual labourer, grant of temporary #tatus anct

reguiarisation scheme of 10.9.9%,

2. Applicant alleges that e was engaged from 4. 7.9
oiwar s for & spell of 89 davys and in the vear 1993 itself he
had been engaged for 3 different spelis of 90 days msaEning
thersby that ne had worked with the respondents for sbout 763
days in the year 1993 itself. As per the zcheme., benefit ol

tempow ary  status  could be given to those employees who are

An




N

WO K1ag on 10.9.95. Applicant 1ls also such an emplovee whO
was  working on 1.9.93. 5o applicant should be conferrad with

the temporary status,

3. avpplicant had earllier Tiled an UA  No,3178720070
which was disposed of with the directions to the appliceant Lo
mEker & representation to the respondents within a period of
two  weeks from the date of recerpt of & copy of this  order
whicih  shall be considered by the resvondents naving regard to
the observations made above by passing & reasoned and sgreaking
ordar  theraon. Ln accordance with the direction. applicant

has made a representation which was disposed of wvide order

detecd  13.9.2003. The representation of the applicant was
rejected as  the respondents have stated in  thelr  lmpugnec

order that the applicant was no more in service arter 2.11.93.
S0 temporary  status could not be conferred on him, Fraas )t
that 1t 13 also stated that the applicant remalned silent for
&  long period about his claim and therefore tLhere i3 &
reasonable  belief that ne was not interested in claiming the
reliet. Moreover, it 1s stated that the wvacancles are
required to be Tilled up and since the applicant nimself did
not come forward Lo seek re-engagement or Lo seak  convarmend
of  Lamporary status. Mow &t this belaged stage, his case

cannot be considred,

5. Respondents submits that after coming to the Court
that one Bishan Chand rRamola, & junior to tihe apwplicant, W

ned  rlled on QA, wihilch has been allowed and he has been



conferred with temporary status and regularised. =0 ondy then

applycant has come with the OA.

6. L have considered the contentions of tne paviies.
AT Lie outset, L may mentilon that admittedly applicant has

last  worked for a spell of 89 days with the respondents o
S.8.94 to 1.11.93 and thereafter applicant did not make any

representation  titl ne was directed by the lribuneal ltsaelf Lo

make & representation in his earlier 0A-31718/2001. Though
counsel for appiticant submits that he appiroached i e

vespandents and they have been assuring him verbally that they

wlill engage him but there i1s nothing on record to  show  the

AHMe , Applicant has approached the Court only when his junior
came to Court and wasz conferred with temporary status i

veglul ey 1 sed,

i, tiie earlier QA was also filed after & gap of b
YEeArs., The present UA 13 filed after ifot of delay and iachses.
AppLavant  agaln  asked for the rellef now. Since  applicant
remaln  silent for & pretty long time, this QA  cannioi be
atlowad and the same 1s dismissed on the ground of delay and

Laches itself.
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